BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI
Original Application NO. 888/2024

Vijendra Yadav
VERSUS
Govt. of NCT of Delhi and Others

INDEX
S.NO. PARTICULARS PAGE NO.
1. Memo of reply 1-6
2. Affidavit in support of reply 7
Documents
4. Annexure R-1 Photocopy of the MoEF&CC 8-17
letter dated 14.07.2020
S. Annexure R-2 Photocopy of the DDA 18-20
sanction dated 12.12.2020
6. Annexure R-3 Photocopy of the DPCC order
dated 09.05.2022 ' 22-26
y Annexure R-4 Photocopy of the Tree Officer 57
& DFC notice dated 25.06.2024
8. Annexure R-5 Photocopy of the Tree Officer 28
& DFC order dated 10.07.2024
0. Annexure R-6 Photocopy of the letter dated 29
20.08.2024
10. Annexure R-7 Pictures of planted trees in
response to the Tree Officer & DFC order 30-34
dated 10.07.2024
11. Affidavit in support of documents 35

PLACE: New Delhi w&

DATE:

1-GA-7, Kamla Nehru Nagar, Aj
Mobile:9672997708 | Email:rohitkumar.

28.03.2025

W/%]/a,&\

Counsel for Respondent No.4

Lokendra Singh Kachhawa/ Rohit Kumar Tuteja
(Advocates)

mer Road, Jaipur-302021
tuteja@gmail.com




37 1

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

Original Application NO. 888/2024

Vijendra Yadav ... APPLICANT

VERSUS

1. Delhi Pollution Control Committee (‘DPCC’)
Through its Member Secretary,
Department of Environment, Govt. of NCT of Delhi,
5th Floor, ISBT Building, Kashmere Gate,
New Delhi-110006.
Email: msdpce@nic.in

2. District Forest Officer (“DFO”)
Mahatama Gandhi Institute for Combating Climate
Change Alipur, Bakhtawarpur Road,
New Delhi- 110036.
Email:- defnorth.gnctd@gov.in

3. District Magistrate,
Room No. -1, DM Office Complex, Alipur,

New Delhi-110036
Email:- dcnorth@nic.in

4. Jindpur Industrial Park Pvt. Ltd. (formerly known as
Anant Raj Hotels Pvt Ltd.) (the “Answering
Respondent”)

E-4, Second Floor, Defence Colony,
New Delhi- 110024
Email:- compliance@hiparks.com,

S. Delhi Development Authority (‘DDA”)
Vikas Sadan, INA, New Delhi-110023
Email:- vedda@dda.org.in




6. Ministry of Environment Forest and Climate Change
(“MoEF&CC”)
Through Secretary,
Jor Bagh Road, Lodi Colony,
New Delhi-110003

Email:- secy-moef@nic.in
...RESPONDENTS
REPLY ON BEHALF OF RESPONDENT NO. 4

The Answering Respondent (above named) most respectfully

submits it’s reply as under:

1. That the allegation with respect to cutting of thousands
of trees is false and baseless. The Answering
Respondent is in business of developing, operating and
maintaining of industrial and logistics parks across
India. The answering responded had acquired the
property on 3™ September 2021 from the erstwhile
owners who had obtained all applicable pre-
construction approvals for development and
construction of warehouse on the said land plot at
Khasra No. 38/1, 2, 3,7, 8,9, 10, 11, 12, 26, 39/3, 4,
5, 6, 7, 8, 26 Village Jindpur, Tehsil Narela, District
Northwest Delhi, New Delhi.

2. That the MOEF&CC vide letter dated 14.07.2020
granted Environment Clearance in favor of answering
respondent for ‘Construction of Warehouse at Khasra
No. 38/1, 2, 3,7, 8,9, 10, 11, 12, 26, 39/3, 4, 5, 6, 7,
8, 26 Village Jindpur, Tehsil Narela, District Northwest
Delhi, New Delhi. The photocopy of the said MoEF&CC
letter dated 14.07.2020 is enclosed herewith and

marked as Annexure-R-1.
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That the DDA, Building Sanction Department vide its
letter dated 12.12.2020 issued sanction in favor of the
answering respondent for development and
construction of warehouse on the said land plot at
Khasra No. 38/1, 2, 3,7, 8,9, 10, 11, 12, 26, 39/3, 4,
S, 6, 7, 8, 26 Village Jindpur, Tehsil Narela, District
Northwest Delhi, New Delhi, which is valid until
11.12.2025. The photocopy of the said DDA sanction

dated 12.12,2020 is enclosed herewith and marked as
Annexure-R-2.

That the DPCC, vide its order dated 09.05.2022 issued
Consent to Establish in favor of answering respondent
for development and construction of warehouse on the
said land plot at Khasra No. 38/1, 2, 3, 7, 8, 9, 10, 11,
12, 26, 39/3, 4, 5, 6, 7, 8, 26 Village Jindpur, Tehsil
Narela, District Northwest Delhi, New Delhi. The
photocopy of the said DPCC order dated 09.05.2022 is
enclosed herewith and marked as Annexure-R-3.

That after seeking all the aforesaid requisite
permissions from the concerned departments, the
answering respondent commenced its construction
activities. However, during the course of the said
development & construction one of contractors M/s
Nitin Kumar appointed by the answering respondent to
undertake civil works unknowingly & unintentionally
but accidentally damaged 15 trees while conducting its
works. The contractor informed about this accident to
the answering respondent and relevant authorities such
as Delhi Police and Delhi Forest Office, North Forest

Division.

That the Tree Officer & DCF (North Forest Division),
Department of Forest and Wildlife, Office of the Deputy
Conservator of Forests, North Forest Division, issued a

notice dated 25.06.2024 to the contractor of answering




respondent with direction- to appear before the Tree
Officer in relation alleged tree offence has been
committed by illegal cutting of the trees located at
Khasra No. 38/1, 2, 3,7, 8,9, 10, 11, 12, 26, 39/3, 4,
S5, 6, 7, 8, 26 Village Jindpur, Tehsil Narela, District
Northwest Delhi, New Delhi without permission under
Delhi Preservation of Tree Act, 1994. The photocopy of
the notice dated 25.06.2024 is enclosed herewith and

marked as Annexure-R-4.

It is submitted that M/s Nitin Kumar the contractor of
the answering respondent along-with an official of the
answering respondent appeared before the Tree Officer
& DCF on 28.06.2024 as directed in the said notice.

The matter was heard by the Court of Tree Officer and
vide order dated 10.07.2024 a penalty of Rs. 9,00,000/ -
was imposed alongwith direction to plant 15 trees
within the same plot t Khasra No. 38/1, 2, 3, 7, 8, 9,
10, 11, 12, 26, 39/3, 4, 5, 6, 7, 8, 26 Village Jindpur,
Tehsil Narela, District Northwest Delhi, New Delhi. The
photocopy of order dated 10.07.2024 is enclosed

herewith and marked as Annexure-R-5.

That in compliance of the order dated 10.07.2024
passed by the Court of Tree Officer & DCF, North Forest
Division, New Delhi, M/s Nitin Kumar, the contractor of
the answering respondent deposited the requisite
amount through demand draft no. 652299 vide letter

dated 20.08.2024. The photocopy of the letter dated
20.08.2024 is enclosed herewith and marked as

Annexure-R-6.

It is further submitted that in compliance of the order
dated 10.07.2024, the answering respondent has also
planted 30 trees in the premises and are being taken

care by a dedicated of the answering respondent.

40
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The pictures of planted trees as directed in letter dated
20.08.2024 is enclosed herewith and marked as
Annexure-R-7

8. That in compliance of the directions passed by this
Hon’ble Tribunal a joint committee comprising of
officials of DPCC, Forest Department and Revenue
Department have inspected the site and no new /
additional tree felling / damage / cutting was observed
by the committee. The joint committee report is already
on record as Annexure-1, page 10 of the compliance
report filed by the DPCC.

9. That as per survey of the answering respondent there
are about 400 trees in the premises. It is submitted that
the damage and consequent cutting/felling of 15 trees
by M/s Nitin Kumar, contractor of the answering
respondent, was unintentional and completely
accidental. Further, post this event, the answering
respondent has introduced various measures and
safeguards to ensure that similar instances are not
repeated such that not even a single tree is damaged /
inflicted / cut or fell accidently or otherwise. It is also
submitted that the answering respondent is committed

towards environment protection.

PRAYER

It is therefore, humbly prayed that the reply filed by the
Answering-Respondent no. 4 may kindly be taken on record

and the original application filed by the applicant may kindly

be dismissed.
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Through their Counsel:
-

(Lokendra Singh KachhaWa/ Rohit Kumar Tuteja)

Advocates
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

Original Application NO. 888/2024

Vijendra Yadav
VERSUS
Govt. of NCT of Delhi and Others

AFFIDAVIT IN SUPPORT OF REPLY
I, Hardik Jain S/o Shri Vikas Jain, aged about 32 years,
Authorised Signatory, M/s Jindpur Industrial Parks Pvt Ltd
(formerly known as Anant Raj Hotels Pvt Limited), 1501 B One
World Center, Senapati Bapat Marg, Prabhadevi, Mumbai
400013, do, hereby take oath and state as under:-

1) That I am the respondent in the matter and am well
conversant with the facts of the case.

2) That the annexed reply to the original application has
been drafted by my counsel on my instructions on the

basis of documents, materials and information
furnished by me. The contents of reply are to the best
of my knowledge and based on official record, which I

-~ -

believe to be true and correct.

A AmAR AR R S AR A AR A A AR A A
- 53 U R

1 VERIFICATION
] s I, the above named deponent, do hereby verify that the
E_R_ e contents of paragraphs 1 to 2 of my above affidavit are true

and correct; nothing material has been concealed therefrom

r

and no part of it is false.

BEFORE ME

HARJIT SINGH ANAND
& NOTARY
AT OF INDIA

8t m[?ag.ﬁgm m...a:l...
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Annexure R-f' 4

F.No. 21-30/2020-1A-11I
Government of India
Ministry of Environment, Forest and Climate Change
(IA.11l Section)
Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi - 3

Date: 14" July, 2020

To,
M/s Anant Raj Limited
H-65, Connaught Circus,
New Delhi -110001
E-Mail: asheramotel2020@gmail.com

Subject: ‘Construction of Warehouse’ at Khasra No. 38/11,2,3,7,8,9,10,
11,12,26,39//3,4,5,6,7,8,26, Village Jindpur, Tehsil Narela, District North West
Delhi, Delhi by M/s Anant Raj Limited - Environmental Clearance - reg.

Sir,

This has reference to your online proposal No. IA/DL/NCP/146151/2020 dated
29.02.2020, submitted to this Ministry for grant of Environmental Clearance (EC) in terms of
the provisions of the Environment Impact Assessment (EIA) Notification, 2006 under the
Environment (Protection) Act, 1986.

2. The proposal for grant of environmental clearance to the project ‘Construction of
Warehouse' at Khasra No. 38//1,2,3,7,8,9,10, 11,12,26,39//3,4,5,6,7,8,26, Village Jindpur,
Tehsil Narela, District North West Delhi, Delhi by M/s Anant Raj Limited, was considered by
the Expert Appraisal Committee (Infra-2) in its 50" meeting held during 22-24 April, 2020. The
details of the project, as per the documents submitted by the project proponent, and also as
informed during the above meeting are as under:-

(i) The project is located at Khasra No. 38//1,2,3,7,8,9,10, 11,12,26,39//3,4,5,6,7,8,26,
Village Jindpur, Tehsil Narela, District North West Delhi, Delhi. Latitude 28°47'17.83"N
and Longitude 77° 8'23.31"E.

(ii) The project is Construction of Warehouse. The total plot area is 57,222.077 sqm, FAR
area will be 43,677.638 sqm and Non-FAR area will be 3,092.213 sgm. Total
construction (built-up) area of the project will be 46,769.85 sgm. Maximum height of
the building will be 19.4 m.

(i) During the construction phase, total water requirement is expected to be 15 KLD out
of which 8 KLD water will be required for construction purpose which will be taken from
nearby STP treated water by tanker suppliers. Fresh water of 7 KLD will be arranged
from nearby tanker suppliers. Soak pits and septic tanks will be provided for disposal
of waste water of 6 KLD. Temporary sanitary toilets will be provided during peak labor
force.

(iv) During operational phase, total water requirement of the project is expected to be 53
KLD out of which 19.5 KLD of fresh water will be arranged from Delhi Jal Board and
33.5 KLD will be Recycled Water. Wastewater generated (36 KLD) will be treated in
STP of total 50 KLD capacity. 33.5 KLD of treated wastewater will be recycled and
reused (18.5 KLD for flushing, 13 KLD for gardening and 2 KLD for other misc.
purposes). It will be zero liquid discharge.

(v) About 0.181 TPD solid wastes will be generated in the project. The biodegradable
waste (0.072 TPD) will be processed in OWC and the non-biodegradable waste

generated (0.109 TPD) will be handed ovgr to authorized recycler.

Proposal No. IA/DL/NCP/146151/2020 Page 1 of 10
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(vi) The total power requirement during the construction phase will be met from D.G set of
1 x 125 kVA and total power requirement during the operation phase is 2 X 250 KVA
and will be met from TATA Power Delhi Distribution Limited (TATA Power DDL)

(viy  Rainwater from the warehouse will be collected in 10 RWH pits of total 1197 m?®
capacity for harvesting after filtration.

(viii)y  Parking facility for 1328 ECS four wheelers is proposed to be provided against the
requirement of 1310 ECS (according to local norms).

(ix) Proposed energy saving measures would save about 8-10% of the power load.

(x) It is not located within 10 km of the Eco Sensitive Zone. Hence, NBWL Clearance is
not required.

(xi) Forest Clearance is not required.
(xiy ~ No Court case is pending against the project.
(xii)  Investment/Cost of the project is Rs. 50 Crore.

(xiv) Employment potential: In construction phase 150 persons and 666 persons at the time
of Operation Phase.

(xv)  Benefits of the project: The basic requirement of the community will be strengthened
by extending healthcare facilities to the community, building/strengthening of existing
welfare & infrastructure development and waste management facility in the area will
help in uplifting the living standards of local communities through the proposed CER
activities. About 150 people will be deployed temporarily during construction of the
project and about 666 people will be employed during operational stage of the project
(direct or indirect). Warehousing ensures a regular supply of goods into the
marketplace by being able to store goods when supply exceeds demand and then
releasing them when demand exceeds just-in-time production. Maintaining consistent
stock levels helps prices to stay stable, making it easier for businesses to forecast
production, profit and loss. Besides, serving the storage purpose, warehousing
facilitates preservation facility against water, fire, theft and climatic changes. Due to
technological advancements, safety measures and computerization, warehouses
minimize spoilage, errors, accidents, omissions, breakage, deterioraticiiin quality etc.

3. The project/activity is covered under category ‘B’ of item 8(a) ‘Building and
Construction projects’ of the Schedule to the EIA Notification, 2006 and its subsequent
amendments, and requires appraisal at State level. However, due to absence of SEIAA/SEAC
in Delhi, the proposal has been appraised at Central level by sectoral EAC.

4. During deliberation the EAC noted that proposed project is for Construction of
Warehouse at Khasra No. 38!l1,2,3,7,8,9,10,11.12,26,391!3,4,5,6,7,8,26 Village Jindpur,
Tehsil Narela, District North West Delhi, Delhi. At present the project site is a vacant land,
which will be developed as per Master Plan of Delhi. However, a temporary shed is present at
the site which will be removed at the time of construction. The plot area of the proposed project
is 57,222.077 sqm (14.14 Acres) and the construction (built-up) area of the warehouse will be
46,769.85 sgm.

5. The EAC in its 50" meeting held during 22-24 April, 2020, based on the information
provided by the project proponent and detailed discussions held on all the issues,
recommended the project for grant of environmental clearance with stipulated specific
conditions along with other Standard EC Conditions as specified by the Ministry vide OM dated
04.01.2019 for the said project/activity, while considering for accord of environmental
clearance. As per recommendations of the EAC, the Ministry of Environment, Forest and
Climate Change hereby accords Environmental Clearance to the project ‘Construction of
Warehouse' at Khasra No. 38!!1,2,3,7,8,9,10,11,12,26,39//3,4,5,6,7,8,26, Village Jindpur,
Tehsil Narela, District North West Delhi, Delhi by M/s Anant Raj Limited, under the provisions

l
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of the EIA Notification, 2006 and amendments/circulars issued thereon, and subject to the
specific and standard conditions as under:-

A. Specific Conditions:

@)

(ii)

(iii)

(iv)

v)

(vi)

(vii)

(viii)

(ix)

)
(xi)

(xii)

Proposal No. IA/DL/NCP/146151/2020

The Environmental Clearance to the project is primarily under provisions of EIA
Notification, 2008.t does not tantamount to approvals/consent/permissions etc required
to be obtained under any other Act/Rule/regulation The Project Proponent is under
obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes
as applicable to the project.

The project proponent shall abide by all the commitments and recommendations made
in the Form-1, IA and Conceptual Plan and commitment made during their presentation
to the Expert Appraisal Committee.

As proposed, fresh water requirement from DJB Supply System shall not exceed 19.5
KLD.

Sewage shall be treated in onsite STP and treated effluent from STP shall be
recycled/re-used for flushing, gardening and other misc. purposes. As proposed, no
treated water shall be discharged to municipal drain.

The project proponents would commission a third party study on the implementation of
conditions related to quality and quantity of recycle and reuse of treated water, efficiency
of treatment systems, quality of treated water being supplied for flushing (specially the
bacterial counts), comparative bacteriological studies from toilet seats using recycled
treated waters and fresh waters for flushing, and quality of water being supplied through
spray iaucets attached to toilet seats.

The local bye-law provisions on rain water harvesting should be followed. If local bye-
law provision is not available, adequate provision for storage and recharge should be
followed as per the Ministry of Urban Development Model Building Byelaws, 2016. As
proposed 10 nos. of rain water harvesting recharge pits shall be provided for rain water
harvesting after filtration as per CGWB guidelines.

Separate wet and dry bins must be provided in each unit and at the ground level for
facilitating segregation of waste. Solid waste shall be segregated into wet garbage and
inert materials. Wet garbage shall be composted in Organic Waste Converter. As
proposed, 20 sqm area shall be provided for solid waste management within the
premises which will include area for segregation, composting. The inert waste from
project will be sent to authorized/designated landfill sites.

No tree cutting/transplantation has been proposed in the instant project. A minimum of
one tree for every 80 sgm of land should be planted and maintained. The existing trees
will be counted for this purpose. The landscape planning should include plantation of
native species. The species with heavy foliage, broad leaves and wide canopy cover
are desirable. Water intensive and/or invasive species should not be used for
landscaping. As proposed 26,823 sqm (10.1% of total area) area shall be provided for
green area development.

The strength and design of the roads within the project shall be as per the applicable
norms/ specification so as to accommodate loads of heavy-duty vehicles and also to
facilitate their smooth movement/ turning during the operational phase.

Resting rooms for truckers should be arranged within the project site.

The company shall draw up and implement corporate social Responsibility plan as per
the Company’s Act of 2013.

As per the Ministry’s Office Memorandum F.No. 22-65/2017-IA.11l dated 01.05.2018,
and proposed by the project proponent, an amount of Rs. 1.0 Crores (@ 2% of project
Cost) shall be earmarked under Corporate Environment Responsibility (CER) for the
activities such as Welfare and infrastrgctug development in Government School and

f
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Waste management. The activities proposed under CER shall be restricted to the
affected area around the project. The entire activities proposed under the CER shall be
treated as project and shall be monitored. The monitoring report shall be submitted to
the regional office of the MOEFCC as a part of half yearly compliance report, and to the
District Collector. It should be posted on the website of the project proponent.

B. Standard Conditions:

vi.

Vi,

viii.

Statutory compliance:

The project proponent shall obtain all necessary clearance/ permission from all relevant
agencies including town planning authority before commencement of work. All the
construction shall be done in accordance with the local building byelaws.

The approval of the Competent Authority shall be obtained for structural safety of
buildings due to earthquakes, adequacy of firefighting equipment etc as per National
Building Code including protection measures from lightening etc.

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1980, in case of the diversion of forest land for non-forest purpose
involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control
of Pollution) Act, 1974 from the concerned State Pollution Control Board/ Committee.

The project proponent shall obtain the necessary permission for drawl of ground water /
surface water required for the project from the competent authority.

A certificate of adequacy of available power from the agency supplying power to the
project along with the load allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department shall be obtained,
as applicable, by project proponents from the respective competent authorities.

The provisions of the Solid Waste Management Rules, 2016, e-Waste (Management)
Rules, 2016, and the Plastics Waste Management Rules, 2016, shall be followed.

The project proponent shall follow the ECBC/ECBC-R prescribed by Bureau of Energy
Efficiency, Ministry of Power strictly.

Air quality monitoring and preservation:

Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory
Implementation of Dust Mitigation Measures for Construction and Demolition Activities
for projects requiring Environmental Clearance shall be complied with.

A management plan shall be drawn up and implemented to contain the current
exceedance in ambient air quality at the site.

The project proponent shall install system to carryout Ambient Air Quality monitoring
for common/criterion parameters relevant to the main pollutants released (e.g. PM1o
and PMzs) covering upwind and downwind directions during the construction period.

Diesel power generating sets proposed as source of backup power should be of
enclosed type and conform to rules made under the Environment (Protection) Act,
1986. The height of stack of DG sets should be equal to the height needed for the
combined capacity of all proposed DG sets. Use of low sulphur diesel. The location of
the DG sets may be decided with in con\% tation with State Pollution Control Board.

) /
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X,

Vi.
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Construction site shall be adequately barricaded before the construction begins. Dust,
smoke & other air pollution prevention measures shall be provided for the building as
well as the site. These measures shall include screens for the building under
construction, continuous dust/ wind breaking walls all around the site (at least 3 meter
height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing in sand,
cement, murram and other construction materials prone to causing dust poliution at
the site as well as taking out debris from the site.

Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to
prevent dust pollution.

Wet jet shall be provided for grinding and stone cutting.

Unpaved surfaces and loose soil shall be adequately sprinkled with water to suppress
dust.

All construction and demolition debris shall be stored at the site (and not dumped on
the roads or open spaces outside) before they are properly disposed. All demolition
and construction waste shall be managed as per the provisions of the Construction
and Demolition Waste Management Rules 2016.

The diesel generator sets to be used during construction phase shall be low sulphur
diesel type and shall conform to rules made under the Environment (Protection) Act,
1986.

The gaseous emissions from DG set shall be dispersed through adequate stack height
as per CPCB standards. Acoustic enclosure shall be provided to the DG sets to
mitigate the noise pollution. Low sulphur diesel shall be used. The location of the DG
set and exhaust pipe height shall be as per the provisions of the Central Pollution
Control Board (CPCB) norms.

For indoor air quality the ventilation provisions as per National Building Code of India.
Water quality monitoring and preservation:

The natural drain system should be maintained for ensuring unrestricted flow of water.
No censtruction shall be allowed to obstruct the natural drainage through the site, on
wetland and water bodies. Check dams, bio-swales, landscape, and other sustainable
urban drainage systems (SUDS) are allowed for maintaining the drainage pattern and
to harvest rain water.

Buildings shall be designed to follow the natural topography as much as possible.
Minimum cutting and filling should be done.

The guantity of fresh water usage, water recycling and rainwater harvesting shall be
measured and recorded to monitor the water balance as projected by the project
proponent. The record shall be submitted to the Regional Office, MoEF&CC along with
six monthly Monitoring reports.

A certificate shall be obtained from the local body supplying water, specifying the total
annual water availability with the local authority, the quantity of water already
committed the quantity of water allotted to the project under consideration and the
balance water available. This should be specified separately for ground water and
surface water sources, ensuring that there is no impact on other users.

At least 20% of the open spaces as required by the local building bye-laws shall be

pervious. Use of Grass pavers, paver blocks with at least 50% opening, landscape etc.
would be considered as pervious surface.

Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and
bathing etc and other for supply of recycled water for flushing, landscape irrigation, car
washing, thermal cooling, conditioning etc. shall be done.

Proposal No. |IA/DL/NCP/146151/2020 Page 5 of 10
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vii.

viii.

Xi.
Xii.

xiii.

Xiv.

XV.

XVi.

XVii.

xviii.

V.

13

Use of water saving devices/ fixtures (viz. low flow flushing systems; use of low flow
faucets tap aerators etc) for water conservation shall be incorporated in the building

plan.

Separation of grey and black water should be done by the use of dual plumbing system.
In case of single stack system separate recirculation lines for flushing by giving dual
plumbing system be done.

Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices referred.

A rain water harvesting plan needs to be designed where the recharge bores of
minimum one recharge bore per 5,000 square meters of built up area and storage
capacity of minimum one day of total fresh water requirement shall be provided. In
areas where ground water recharge is not feasible, the rain water should be harvested
and stored for reuse. The ground water shall not be withdrawn without approval from
the Competent Authority.

All recharge should be limited to shallow aquifer.
No ground water shall be used during construction phase of the project.

Any ground water dewatering should be properly managed and shail conform to the
approvals and the guidelines of the CGWA in the matter. Formal approval shall be
taken from the CGWA for any ground water abstraction or dewatering.

The quantity of fresh water usage, water recycling and rainwater harvesting shall be
measured and recorded to monitor the water balance as projected by the project
proponent. The record shall be submitted to the Regional Office, MOEF&CC along with

six monthly Monitoring reports.

No sewage or untreated effluent water would be discharged through storm water
drains.

Onsite sewage treatment of capacity of treating 100% waste water to be installed. The
installation of the Sewage Treatment Plant (STP) shall be certified by an independent
expert and a report in this regard shall be submitted to the Ministry before the project
is commissioned for operation. Treated waste water shall be reused on site for
landscape, flushing, cooling tower, and other end-uses. Excess treated water shall be
discharged as per statutory norms notified by Ministry of Environment, Forest and
Climate Change. Natural treatment systems shall be promoted.

Periodical monitoring of water quality of treated sewage shall be conducted. Necessary
measures should be made to mitigate the odour problem from STP.

Sludge from the onsite sewage treatment, including septic tanks, shall be collected,
conveyed and disposed as per the Ministry of Urban Development, Central Public
Health and Environmental Engineering Organization (CPHEEQ) Manual on Sewerage
and Sewage Treatment Systems, 2013.

Noise monitoring and prevention:

Ambient noise levels shall conform to residential area/commercial areal/industrial
arealsilence zone both during day and night as per Noise Pollution (Control and
Regulation) Rules, 2000. Incremental pollution loads on the ambient air and noise
quality shall be closely monitored during construction phase. Adequate measures shall
be made to reduce ambient air and noise level during construction phase, so as to
conform to the stipulated standards by CPCB / SPCB.

Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly
compliance report. ) :
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Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear plugs for
operating personnel shall be implemented as mitigation measures for noise impact due
to greund sources.

Energy Conservation measures:

Compliance with the Energy Conservation Building Code (ECBC) of Bureau of Energy
Efficiency shall be ensured. Buildings in the States which have notified their own
ECBC, shall comply with the State ECBC.

Outdoor and common area lighting shall be LED.

Concept of passive solar design that minimize energy consumption in buildings by
using design elements, such as building orientation, landscaping, efficient building
envelope, appropriate fenestration, increased day lighting design and thermal mass
etc. shall be incorporated in the building design. Wall, window, and roof u-values shall
be as per ECBC specifications.

Energy conservation measures like installation of CFLs/ LED for the lighting the area
outside the building should be integral part of the project design and should be in place
before project commissioning.

Solar, wind or other Renewable Energy shall be installed to meet electricity generation
equivalent to 1% of the demand load or as per the state level/ local building bye-laws
requirement, whichever is higher.

Solar power shall be used for lighting in the apartment to reduce the power load on
grid. Separate electric meter shall be installed for solar power. Solar water heating
shall be provided to meet 20% of the hot water demand of the commercial and
institutional building or as per the requirement of the local building bye-laws, whichever
is higher. Residential buildings are also recommended to meet its hot water demand
from solar water heaters, as far as possible.

Waste Management:

A certificate from the competent authority handling municipal solid wastes, indicating
the existing civic capacities of handling and their adequacy to cater to the M.S.W.
generated from project shall be obtained.

Disposal of muck during construction phase shall not create any adverse effect on the
neighboring communities and be disposed taking the necessary precautions for
general safety and health aspects of people, only in approved sites with the approval
of competent authority.

Organic waste compost/ Vermiculture pit/ Organic Waste Converter within the
premises with a minimum capacity of 0.3 kg /person/day must be installed.

All non-biodegradable waste shall be handed over to authorized recyclers for which a
written tie up must be done with the authorized recyclers.

Any hazardous waste generated during construction phase, shall be disposed off as
per applicable rules and norms with necessary approvals of the State Pollution Control
Board.

Use of environment friendly materials in bricks, blocks and other construction
materials, shall be required for at least 20% of the construction material quantity. These
include Fly Ash bricks, hollow bricks, AACs, Fly Ash Lime Gypsum blocks,
Compressed earth blocks, and other environment friendly materials.

Fly ash should be used as building material in the construction as per the provision of
Fly Ash Notification of September, 1999 and amended as on 27.08.2003 and
25.01.2016. Ready mixed concrete must,be used in building construction.

t
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Any wastes from construction and demolition activities related thereto shall be
managed so as to strictly conform to the Construction and Demolition Waste

Management Rules, 2016.

Used CFLs and TFLs should be properly collected and disposed off/sent for recycling
as per the prevailing guidelines/ rules of the regulatory authority to avoid mercury
contamination.

Green Cover:

Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings,
roads, paved areas, and external services. It should be stockpiled appropriately in
designated areas and reapplied during plantation of the proposed vegetation on site.

Transport

A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI), shall
be prepared to include motorized, non-motorized, public, and private networks. Road
should be designed with due consideration for environment, and safety of users. The
road system can be designed with these basic criteria.

a. Hierarchy of roads with proper segregation of vehicular and pedestrian traffic.
b. Traffic calming measures.

c. Proper design of entry and exit points.

d. Parking norms as per local regulation.

Vehicles hired for bringing construction material to the site should be in good condition
and should have a pollution check certificate and should conform to applicable air and
noise emission standards be operated only during non-peak hours.

Traffic Management Plan as submitted shall be implemented in letter and spirit.
Further, a detailed traffic management and traffic decongestion plan shall be drawn up
to ensure that the current level of service of the roads within 5 kms radius of the project
is maintained and improved upon after the implementation of the project. This plan
should be based on cumulative impact of all development and increasad habitation
being carried out or proposed to be carried out by the project or other agencies in this
05 Kms radius of the site in different scenarios of space and time. Traffic management
plan shall be duly validated and certified by the State Urban Development department
and the P.W.D./ competent authority for road augmentation and shall also have their
consent to the implementation of components of the plan which involve the
participation of these departments.

Human health issues:

All workers working at the construction site and involved in loading, unloading, carriage
of construction material and construction debris or working in any area with dust
poliution shall be provided with dust mask.

For indoor air quality the ventilation provisions as per National Building Code of India.

Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

Occupational health surveillance of the workers shall be done on a regular basis.
A First Aid Room shall be provided in the project both during construction and

operations of the project. ] \5 §
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Corporate Environment Responsibility:

The company shall have a well laid down environmental policy duly approved by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
subrmitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be set up under the control of senior Executive, who will
directly report to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six-Monthly Compliance Report.

Miscellaneous:

The project proponent shall prominently advertise it at least in two local newspapers
of the District or State, of which one shall be in the vernacular language within seven
days indicating that the project has been accorded environment clearance and the
details of MoEFCC/SEIAA website where it is displayed.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their website
and update the same on half-yearly basis.

The project proponent shall submit six-monthly reports on the status of the compliance
of the stipulated environmental conditions on the website of the ministry of
Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial year
in Form-V to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date
of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the
project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forest and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in revocation
of this environmental clearance and attract action under the provisions of Environment
(Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the

above conditions is not satisfactory.
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The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016, and the Public Liability
Insurance Act, 1991 along with their amendments and Rules and any other orders
passed by the Hon'ble Supreme Court of India / High Courts and any other Court of

Law relating to the subject matter.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within
a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act,

2010.

This issues with the approval of the Competent Authority. 3
(Dr. Vind)ﬁ K. %:gh)

ScientistE

Copy to:

1)
2)

3)
4)
5)

6)
7)

The Secretary, Department of Environment, Government of Delhi, New Delni.

The Addl. Principal Chief Conservator of Forests (C), Ministry of Environment, Forests
and Climate Change, Kendriya Bhavan, 5" Floor, Sector-H, Aliganj, Lucknow - 226024.

The Chairman, Central Pollution Control Board Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar, New Delhi - 110 032.

The Member Secretary, Delhi Pollution Control Committee, Department of
Environment, Government of N.C.T. Delhi, 4" Floor, ISBT Building, Kashmere Gate,

Delhi.
Monitoring Cell, MOEF&CC, Indira Paryavaran Bhavan, New Delhi.

Guard File/ Record File/ Notice Board. :
MoEFCC website. M
(Dr. Vinod' K. Sihgh)

Scientist E
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18 Annexure R84

FORM- B-1
(Chapter 2, Para 2.3)

GRANT OF SANCTION

Delhi Development Authority
Building Section

File No. : NAR/0090/20-21 Dated : 12 December, 2020
To,

M/S. ANANT RAJ LIMITED
H-65 CONNAUGHT PLACE
110001

GRANT OF SANCTION
Sub: Sanction U/S 12 of the Delhi Development Act 1957

Dear Sir/Madam,

With reference to your application dated 06 November, 2020 for the gt‘ai:t of sanction to erect/ re-erect/add to/alteration in the
building to carry out the development specified in the said application relating to Plot No. 38/7 Pocket No. -- Block No. == Sector No. --
Situated in/at VILLAGE JINDPUR. I have to state that the same has been sanctioned on 12 December, 2020 by the Delhi Development
Authority subject to the following conditions and corrections made on the plans:-

1) The plans are valid up to 11 day of month 12 year 2025

2) The construction will be undertaken as per sanctioned plan only and no deviation from the bye-laws will be permitted without prior
sanction, Any deviation done against the bye-laws is liable to be demolished and the supervising Architect, engaged on the job will
run the risk of having his license cancelled.

3) Violation of building bye-laws will not be compounded.

4) It will be duty of the owner of the plot and the Architect preparing the plan to ensure that the sanctioned plans are as per prevalent
building bye-laws. If any infringement of the bye-laws remain unnoticed the Delhi Development Authority reserves the right to
amend the plans as and when the infringement comes to its notice and Delhi Development Authority will stand indemnified against
any claim on this account.

5) The party shall not occupy or permit it to occupy the building or use permit the building or part there of affected by any such work
until occupancy certificate is issued by the sanctioning Authority.

6) Delnhi Development Authority will stand indemnified and kept harmless from all proceedings in courts and before other authorities of
all expenses/losses/claims which the Delhi Development Authority may incur or become liable to pay as a result or in consequences
of the sanction accorded by it to these building plans.

Note : "This is a computer-generated document therefore does not require any signature or stamp." Page 1 of 4
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7) The door and window leaves shall be fixed in such a way that they shall not when open project on any street.

8) The party will convert the house into dwelling units of each floor as per the approved parameters of the project and shall use the
premises only for residential purpose.

9) The building shall not be constructed within minimum mandatory distance as specified in Indian Electricity Rules and as per the
requirement of Delhi Vidut Board from the voltage lines running on any side of the site.

10) The land left open on consequences of their enforcement of the set back rule shall form part of the public street.
11) The thickness of outer wall‘s will be maintained at least 0.23 mt. (97).
12) The basic Ievels.;hould be got ascertained from the concerned at the site of the construction.
13) The owner will display boards of minimum size of 3 ft. X 4ft. indicating the following
i. Plot No. and location 38/7 (Narela).
ii. Name of lesse/owner M/S. ANANT RAJ LIMITED.
ii. Use of the property as per lease deed 57222.077.
iv. Date of sanction of Building Plan with No. CA/BP/0063/20-21(12 December, 2020)
v. Sanction valid up to 11 December, 2025
vi. Use of different floors and areas sanctioned ==

vii. Name of the Architect & his address PRADEEP SHARMA[64,REAR GROUND FLOOR,POORVI MARG VASANT
VIHAR, NEW DELHI-110057].

viii. Name of the contractor and his address --

14) The provision of the display board on the construction site is a mandatory requirement and non-compliance of the same will invite a
penalty of Rs. 5000/-.

15) It will be ensured that the construction / demolition work shall be carried out in such a manner that no disturbance/nuisance is
caused to residents of the neighborhood.

16) It will be ensured by the owner and the Architect that during the construction the building plans sanctioned shall satisfy all the
Environmental Conditions for Buildings and Constructions of Chapter 3, Annexure XIV of these Bye laws and as amended from time
to time or any specific orders issued by the Govt.

17) Intimation of Completion of work up to Plinth Level, Plinth Level inspection and the issue of Plinth level Inspection shall be done as
per procedures laid down in the Chapter 2 of these bye-laws.

18) The building shall be constructed strictly in accordance with the sanction plan as well as in accordance with the certificate submitted

jointly by the owner/Architect/Structural Engineer for safety requirement as stipulated in Chapter 9 of these Building Bye-Laws, and

the structural Design including safety from any natural hazards duly incorporated in the design of the building as per the Government
Of India Notification issued time to time and Annexure VII of theses Bye Laws.

19) The mulba during the construction will be removed on weekly basis. If the same is not done, in that case the local body shall remove
the mulba and the cost shall be borne by the owner of the plot.

Note : "This is a computer-generated document therefore does not require any signature or stamp.” Page 2 of 4
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20) During construction, it is mandatory on the part of the owner to properly screen the construction site of the main road by means of
erecting a screen wall not less than 8 ft. in height from ground level which is to be painted to avoid unpleasant look from the road
side, In addition to this a net or some other protective material shall be hoisted at the facades or the building to ensure that any
falling material remains within the protected area.

21) Noise related activities will not be taken up for construction at night after 10.00 PM.

22)
i. Every builder or owner shall put tarpaulin on scaffolding around the area of construction and the building. No person
including builder, owner can be permitted to store any construction material particularly sand on any part of the street, roads
in any colony.

ii. The construction material of any kind that is stored in the site will be fully covered in all respects so that it does not disperse
in the air in any form.

iii. The construction material and debris shall be carried in the trucks or other vehicles which are fully covered and protected so
as to ensure that the construction debris or the construction material does not get dispersed into the air or atmosphere, in
any form whatsoever.

iv. The dust emissions from the construction site should be completely controlled and all precautions taken in that behalf.

v. The vehicles carrying construction material and construction debris of any kind should be cleared before it is permitted to ply
on the road after unloading of such material.

vi. Every worker working on the construction site and involved in loading, unloading and carriage of construction material and
construction debris shall be provided with mask to prevent inhalation of dust particles.

vii. Every owner and or builder shall be under obligation to provide all medical help, investigation and treatment to the workers
involved in the construction of building and carry of construction material and constructicn debris relatable to dust emission.
viii. It shall be the responsibility of every builder to transport construction material and debris waste to construction site,

dumping site or any other place in accordance with rules and in terms of this order.

ix. All to take appropriate measures and to ensure that the terms and conditions of the earlier order and these orders should
strictly comply with by fixing sprinklers, creations of green air barriers.

x. Compulsory use of wet jet in grinding and stone cutting.

xi. Wind breaking walls around construction site,

xii. All efforts to be made to increase the ‘tree cover’ area by planting large number of trees of various species depending upon

the quality content of soil and other natural attendant circumstances.

xiii, All the builders who are building commercial, residential complexes which are covered under the EIA Notification of 2006
shall provide green belt around the building that they construct.

23) The sanctioning authority approves Architectural Drawings/Development Control norms with respect to the Building Bye Laws and
Master Plan provisions only. The technical drawings/documents submitted by the owner/consultant/Architect/Engineer/Structural
Engineer/Landscape Architect /Urban Designer/Engineer for Utility Services are considered as part of the records/information
supporting the building permit only. The responsibility of the correctness of information/application of technical provisions fully vests
with the owner/consultant/ Architect/Engineer/Structural Engineer/Landscape Architect /Urban Designer/Engineer for Utility Services
and shall be liable as per laws.

24) The sanctioning authority approves Architectural Drawings/Development Control norms with respect to the Building Bye Laws and

Note : "This is a computer-generated document therefore does not require any signature or stamp." Page 3 of 4
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Master Plan provisions only. The technical drawings/documents submitted by the owner/consultant/Architect/Engineer/Structural
Engineer/Landscape Architect /Urban Designer/Engineer for Utility Services are considered as part of the records/information
supporting the building permit only. The responsibility of the correctness of information/application of technical provisions fully vests
with the owner/consultant/ Architect/Engineer/Structural Engineer/Landscape Architect /Urban Designer/Engineer for Utility Services

and shall be liable as per laws.

25) No puncture, perforation, cutting, chiseling, trimming of any kind for any purpose are permitted in the structural members (beams if
columns) submitted by the structural engineer as structural drawing for building permit in accordance with the relevant structural

codes.

26) The sanction will be void ab initio if any material fact has been suppressed or mis-represented of if auxiliary conditions mentioned
above are not complied.

Plot No.: 38/7 Pkt. No.: -
Block No.: - Sector No.: -
Delhi.

Encl: One set of sanctioned plan.
Yours Faithfully

Name : PARVEEN KUMAR
Designation : Assistant
Engineer

Organization : DELHI
DEVELOPMENT
AUTHORITY

Date : 20-Jan-2021 15: 44:21

For Vice Chairman
Delhi Development Authority

Note : "This is a computer-generated document therefore does not require any signature or stamp.” Page 4 of 4
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=3 DELHI POLLUTION CONTROL COMMITTEE
—_— (Government of N.C.T. of Delhi)
‘G:} 4th & 5th Floor, |SBT Building K ashmer e Gate, Delhi 110006

(Visit usat https://www.dpccocmms.nic.in)
CONSENT ORDER

Certificate No. : G-23432

Name of the unit : M/s Anant Rgj Limited.

Address : “Construction of Warehouse” at Khasra No.
38//1,2,3,7,8,9,10,11,12,26,39//3,4,5,6,7,8,2
6, Village- Jindpur, Tehsil-Narela, District-
North West Delhi, Delhi, Housing
Complexes, Commercial Complexes
(including shopping malls), office
complexes including IT and Infrastructual
and Town Development Projects (Built Up
Area 20000 sg. meters and above), Delhi -

110040
Consent Order No : DPCC/CMC/2022/7302257
Date of issue : 09/05/2022
Product/Activity : Shopping Malls, Housing / Commercial/

Office Complexes having built up area
20,000 sgm and above

Manufacturing Activities : CONSTRUCTION OF WAREHOUSE.
Category Name : [RED]
Prouct Capacity : 0 Metric Tonnes/Day

This Consent to Establish is hereby granted under section 21 of the Air (Prevention & Control of Pollution)
Act, 1981 and under section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 under RED
Category.This consent is subjected to terms and conditions specified overleaf. This is being issued with
reference to your application id 7302257 valid from 05/02/2022 to 04/02/2025.

PANKAJ KAPIL Saeees ety
Cdll Incharge, EIA Cdll
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Terms and Conditions
1. The Consented shall meet the effluent standardsi.e. pH=5.5-9, Total Suspended Solids (TSS) 30, Bio-
chemical Oxygen Demand (3days at 27degree Cent.) 20, COD 250, Oil and Greasel0, Ammonical Nitrogen
(asN) 50, Nitrate Nitrogen 10, Dissolved Phosphate (as P) 5. #All effluent parameters are in mg/l expect
pH value. Parameters are in mg/l expect pH value.
2. The Consent is activity specific and based on the information provided in the consent application along
with the documents/ subsequent documents/information submitted to Delhi Pollution control Committee
(DPCC). The Consentee shall apply for fresh consent in case of any change in the activity /manufacturing
process.
3. The Consentee shall display the Name of the unit along with its Address, name of the proprietor/
Directord/ partners etc., Contact Phone No(s) and its Activities Processes/ Product etc., on a Display Board
be placed/ fixed at the main gate of the unit.
4. The Consentee/unit shall haveltake separate Electricity/ Power connection in its name and shall have/
install separate meter in thisregard.
5. The Consentee shall provide and maintain separate drainage system for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of collection system and shall be connected to the
conveyance system/ sewerage system of the arealeading to common Effluent Treatment Plant of the
Industrial Area/ Sewage Treatment Plant of the catchment area.
6. The Consentee shall obtain permission from Delhi Jal Board for ground water extraction, if any, as per the
various orders/Notification of Govt. of NCT of Delhi.
7. The Consentee shall ensure proper channelization/ control system for fugitive emissions generated from
the various activities/ processes of the unit and maintain good housekeeping practices so asto maintain
clean & safe environment in and around the premises of the unit.
8. The Consentee shall comply with the noise standards laid down vide Gazette Notification of Ministry of
Environment and Forest (MOEF), Government of India Dated 17.05.2002 & 12.07.2004, as amended to
date, for the Diesel Generator Set(s) and shall also comply with the Emission Standards prescribed for
Diesel Engines [(Engine rating more than 0.8 MW) for Power Plant, Generator Set applications and other
Requirementg], if any, as per the Gazette Notification of MOEF, Dated 09.07.2002, as amended to date.
Stack Height (Engine rating more than 0.8 MW) commissioned after 01.07.2003 shall be maximum of
following (i) Minimum 6 meter above the building where generator set isinstalled (ii) 30 meter (iii)
14Q°'3(Q Total so2 emission from the plant in kglhr) and for otter DG Set(s) (upto 0.8 MW) stack height
shall be as per the following formula, H = h + 0.2?KVA( H-Total Height of stack in meter , h = Height of
the building in meters where the Generator Set isinstalled, KVA -Total Generator capacity of the set in
KVA).
9. The Consentee shall comply with the provisions of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016, as amended to date, the Batteries (Management and Handling)
Rules, 2001 as amended to date, Solid Waste Management Rules, 2016 and E-Waste (Management) Rules,
2016, the Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989, as amended to date,
wherever applicable. All such wastes generated from the unit will be managed and handled as per the
provisions of the said Rules and will be disposed only through the Recycler/ Reprocessor /Authorized
Agencies for such wastes, authorized by MOEF/Central Pollution Control Board/State Pollution Control
Board/Committee/DPCC as per details available on their websites.
10. The Consentee shall comply with the provisions of the Plastic Waste Management Rules, 2016, as
amended to date, if applicable.
11. The Consentee shall comply the other prescribed standards of Effluent/Emissions as prescribed and as
applicable under the provisions of the Environment (Protection) Act, 1986, as amended to date and the
various Rules made there under including the Noise Pollution (Regulation and Control) Rules, 2000 as
amended to date.
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12. The Consentee shall promote the use of CFL and recovery of mercury from CFL Lamps and should
create a system of replacing of old bulbs for new to enable recovery of mercury after the bulbs are fused.
13. The Consentee shall not carry out any activity falling under the Prohibited/ Negative list of Industries
(Annexure Il of MPD -2021) which are prohibited in National Capital Territory of Delhi, as per Master
Plan of Delhi.

14. Quantity of Sewage/ trade effluent discharge from the unit shall not exceed Nil litre/Day (100 % waste
water recycling and zero waste water discharge).

15. The Consentee shall install adequate Sewage Treatment Plant of 50 KLD capacity to meet prescribed
standard as given the consent order before operation of the project.

16. The zero waste water discharge condition to be achieved with installation of onsite sewage treatment
plant. Trade effluent shall confirm to the norms and standards prescribed by Delhi Pollution Control
Committee. The STP should be certified by an independent expert and report in this regard should be
submitted to Delhi Pollution Control Committee before the project is commissioned for operation.
Necessary measures should be made to mitigate the dour problem from STP.

17. The treated wastewater shall be recycled and reused for Horticulture/ landscape/cooling/flushing
purposes to reduce the demand of fresh water as committed.

18. The project proponent shall provide electromagnetic flow meter at the inlet and outlet of the water
supply, Inlet and outlet of the STP and any pipeline to be used for re-using the treated wastewater back into
the system for cooling, flushing and for horticulture purpose/green etc. and shall maintain a record of
readings of each such meter on daily basis.

19. The quantity of fresh water usage and water recycling shall be measured and recorded to monitor the
water balance as projected by the project proponent. The record shall be submitted to the Delhi Pollution
Control Committee on six monthly basis.

20. Capacity of the Diesel Generator Set (S) proposed to install in the unit shall be 2X250 KVA. The
Consentee shall provide and maintain the Acoustic Enclosure/ Acoustic Treated room for DG Set(s) in good
condition and provide the adequate stack height for DG Set(s) to meet the prescribed standards/ norms. The
Consentee shall not operate the DG Set(s) till compliance of the prescribed norms/standards for DG Sets.
The D.G. Setsinstall for construction purposes shall also comply with the prescribed norms/standards.

21. The Consentee shall comply with the applicable provisions/ Directions given vide Gazette Notification
of Department of Environment, Govt. of NCT of Delhi, dated 23.10.2012 including the directions that no
person shall manufacture, import, store, sell or transport any kind of plastic carry bags (including that of
Poly Propylene, Non-woven fabric type carry bags) in the whole of National Capital Territory of Delhi.

22. The Consentee shall provide wide spread Green Cover and the use of Fly Ash as per Fly Ash notification
dated 14.09.1999 shall be mandatory.

23. Project proponent will ensure use of Ozone depletion substances (ODS) free appliances so that no toxic
gasesin air conditioning / refrigeration / fire extinguishers are created.

24. During construction Phase for control of dust pollution all precautionary measure should be ensured in
compliance of Honble National Green Tribunal order dated 04.12.2014 and 10.04.2015 in O.A. No. 21 of
2014 and O.A. No. 95 of 2014 in the matter of Vardhman Kaushik Vs,. Union India and other and Sanjay
Kulshreshtha V's. Union of Indiaand Ors. , notified by MOEF and CC, GOI vide Notification no. G.S.R.
94(E) dated 25.01.2018 and Hon'’ ble Supreme Court orders dated 13.01.2020 in WPC No. 13029/1985 titled
M.C. MehtaVs Union of India & others making the use of anti-smog gun compulsory in the projects that
require Environmental Clearance from the State/ Central level on site having built-up area of more than
20,000 sgm including excavation, material handling and other dust generating activities..

25. It will be the responsibility of the project proponent to obtain prior clearances/approval and ensure
compliances under all other relevant Acts/ Rules/ Regulations/ guidelines/ instructions/ Court
Orders/Tribunal Orders as applicable to this project before starting of the project.

26. The Consentee shall comply with the provisions of Solid Waste Management Rules, 2016.
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27. Unit shall implement the environmental safeguards as per stipulations in Environmental Clearance
issued by SEIAA Delhi and shall submit half yearly compliance report in respect of the terms and conditions
of Environmental Clearance to Regiona Office of MoEF and simultaneously to DPCC on the prescribed
date.

28. The Consentee shall not extract the Ground Water without obtaining prior permission in thisregard from
DJB / CGWA.. The Consentee shall ensure that thereis no bore well in the premises and if exist, same shall
be close / sealed with immediate effect till permission received from DJB / CGWA.

29. The Consentee shall submit application for extension of the Consent / Consent to Operate, one month in
advance of the expiry date of this Consent Order.

30. This consent is being granted focusing only on the Water Act 1974/ Air Act 1981. The project will be
regulated by the concerned local Civic Authorities under the provisions of the relevant provisions of the
extant MPD2021, Building Control Regulations and Safety Regulations. The investment made in the
project, if any, based on Consent so granted, in anticipation of the clearance from other statuary authorities
shall be entirely at the cost and risk of the project proponent DPCC shall not be responsible in thisregard in
any manner.

31. Project Proponent is alowed to run the pollution control devices and collect and test the data. The trial
for three aforesaid purpose is permitted within the period of maximum three months from the date of
completion. The Consentee shall give prior intimation, to DPCC, of the dates on which trial would starts and
end. Thereafter Project Proponent shall apply for Consent to Operate along with requisite details and test
reportsto DPCC

32. The Consentee shall abide by the Guideline on Environmental Management of Construction and
Demolition (C and D) Waste and Guidelines on Dust Mitigation Measure in Handling Construction Material
and C and D waste developed and published by CPCB available at www.cpch.nic.in.

33. The Consentee shall display the enclosed template of Notice for Construction and Demolition Waste
Management at the site.

34. The Consentee shall ensure the compliance of policy to be followed regarding operation of Ready Mix
Concrete Plants (RMC Plants) issued vide office order No. DPCC/CMC I/RM C/2017/2596 to 2614 dated
27.12.2017 (available at DPCC website).

35. In the event of any information furnished by the Consentee found to be false OR in case of failure to
comply with any of the above mentioned consent conditions, consent granted through this Consent Order
shall be deemed to be revoked without any notice and necessary action as per law shall be taken, which may
include closure of the unit and prosecution for wrong declaration.

36. Notwithstanding anything contained in this consent order. Delhi Pollution Control Committee, reserves
itsright to review any / or all the conditions imposed herein above and to make such variations as deemed fit
for the purpose of enforcement of the Air (Prevention and Control of Pollution)Act, 1981, as amended to
date and the Water(Prevention and Control of Pollution)Act, 1974, as amended to date.

37. The Consent granted to the Consentee is to ensure control of pollution from the premises of the unit in
accordance with various Pollution Control Laws and in no way confers the right to the Consentee / unit to
exist in violation of other laws and statutory provisions including the Master Plan of Delhi.

38. The Consent granted to the Consentee is to ensure control of pollution from the premises of the unit in
accordance with various Pollution Control Laws and in no way confers the right to the Consentee / unit to
exist in violation of other laws and statutory provisions including the Master Plan of Delhi.

Thisissuesin view of the Office Order dated 12.04.2016 regarding processing of the Consent to Establish
Cases.

Template for displaying notice w.r.t. condition no 33 to be displayed on board of size 6 feet X 4 feet.
Background color- Yellow, Letters- Black
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NOTICE

(Construction and demolition waste management rule 2016)

The construction/Demoalition site is authorized by... Vide file no... Dated.....
1. Name and Address with contact number of contractor/devel oper

2. Address of the site

3. Areallength

4. Date of initiation of the project (dd/mm/yy)

5. Scheduled completion date of the project (dd/mm/yy)

6. Details date of completion/disposal/clearing of the site (dd/mm/yy)
7. Estimated waste (TPD)

8. Total estimated waste (MT) for the entire project

9. Nature of waste (concrete/iron/plastic/soil) (TPD)

Material Generated Recycled Reused Disposed

10. Identified waste disposal site

11. Mode of utilization of waste (reuse/recycle/converting to construction material)

12. Mode of disposal

13. Mode of handling and transportation (manual/mechanical/pneumatic) (by road/rail)
14. Dust mitigation measures at the site (water sprinkling/curtain/barriers etc.)

15. Reason of delay in disposing waste (in any)

16. Accidents reported (in any)

Name of Agency Owner

Telephone number

62
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Annexure R-4

GOV, OF N
DEPARTM
OFFICE oy Ty,

TOFDELIY

ENT OF FOREST AND WILD LirE

DEPUTY CONSERVATOR OF FORESTS
MOGICCC, BA KOLL ALIPUR, NEW DELHI-110036

¢ Offence/2024.257 73 Y39

NORTH FOREST DIVISION

No.Fm/I)C!"(N) /Tre

Dated: ,Zg‘/a(/,?‘, 2 9
NOTICE UNDER DITA, 1994

‘ Whereas, it I been alleged thay 4 tree offence has been committed by iltegal cutting
of trees Tocated u Khasra No. 38/ L2305.6,7.8.9.10. Jindpur, Dethi without permission,
which is viokation of Delhi Preservation of Tree Act, 1994,

And whereas, the Statementpresence of
required 1o find oul the factual
merit.

the person (s) this notice addressed to are
position and 1o determine the extent of offence according 1o its

Now, therefore, 1, DY, CONSERVATOR OF FORESTS (NORTH). Tree Officer,
as empos:ged Ws 31 of Delhj ]’,rﬁzcmlinn of Trees Act, 1994 call Upon you to appear before
me on L &80 6 A at...f A2 AL i the office of Dy. Conservator of Forests cum
Tree Officer, North Forest Division. MGICCC, Alipur. Bakthawarpur Road, Bakoli, Delhi-
110036, in event of fuilure

to appear, legal action will be initiated against cancerned and the
matier would be proceeded EX-pante. As per scction 136, CrPC, nan-compliance of this notice
will atract penal provisions w/s 188 of IPC.

To,

I. Sh. Nitinkr Contractor Civil.Add: Khasra No. 381,2.3,4,5,6,7,8,9,10. Jindpue, Opp,
SaiMandirAlipur, Delhi with direction to appear befare undersigned,

L]

Tree Officer & DCF
{North Farest Division)




Annexure R-5

. DEppp- VT Op
NORTH Fc?é”"?ﬁ OF 7LMENT Or R OF iy
NoFAUDCRmG: SION, M@1en CONSERY AT (=D LIFE
M) Tree gy, CCBAKOLY, ALy FORESTS
. €e2024.25; 365 PUR, NEW DELHIL110036

70,

Sh. Sujay
HOY and Sh. Nitin Kumar o

pperend before thy 3
1 " e this Cour i
Whereas, i this case Vitheiicntes.

tree offenc ﬂm inspection huy ;
of trees | c hay }acm commiticd by $h rgﬁ‘;” ;ﬁm&“f oul by the 1,0, it has been found that a
%1 O‘I-Ii{cd in Khasea No oy 3‘ i Rumar, by illegally cutting of fifteen (15) nos.

ai ‘\i&z\dw}x\'ilhom I‘lt:rmissi;m {‘rz;n IUIE. eas; 384, Tudpar, A, Desia g
accepted by Sh, Nitin Kumar before u:is!(‘;‘;ucr? RIS, Figerchons Ge0y TN S Tk o
Whereas on enquiry, it §

uiry, ; : s

cuVlelled. Whicl‘?is ;‘io;;';in%?gjc;g‘m; in the abave mentioned case, the trees have been
. S 4 3 i i it " « Ly
ih the chamber of Tree Officer, Nmfuscﬂatsmt of Tree Act, 1994, And in the hearing held

X h Forest Division on 03.07.2024, Sh, Nitin Kumar
aceepted that the trees localed in Khasra No, 38/1, 3872, 38/3 & 384, Jindpur, Alipur, have

been illegally cutfelled by Sh. Nitin Kumar and stated that he is ready to compound the said
offence and agreed to submil the compound affidavit,

Whereas Sh. Nitin Kumar has been dirceted to submit the compounding aflidavit 2cecpting
the offence regarding illepally cutting oftrees as menticned above and the same has been
signed/submitted by Sh. Nitin Kumar on the same day.

Whereas, after going through the facts of case and as empowcered under Section-21 of Delhi
Preservation of Tree Act, 1994, [ the Tree Officer/Dy. Conservater of Forests (Nerth), agreed
to compound the offence. A compounding fee of m.'a.on.ngoh {Rupees Ninel.akhb only) is
hereby impaosed on Sh. Nitin Kumar, for illegally vuting/felling ufﬁﬂczn (l?) nos. !oftn:r:.‘ a
the rate of Rs. 60,000/~ (Rupees Sixty Thousand only) per tree for illegol cunting/felling.

it i > di snosite the shove-mentioned amount,

| Nitin Kumar, is hereby directed to dspus:xc the ab am

thm;f'n% i:l favour of Dy. Conservator of Forest (North), being the composition fccs

t!x.x'cfi & 0 days of receipt of this oeder, In case of failure to deposit the same within p:f:s.cnbcd

w”!lég if 30yday5 action shall be initiated in the court of Law, as per relevant provisions of
fut £ 4

Dethi Preservation of Tree Act, 1994,

ozt « '« hereby nlso directed to plant filtcen (1 ?) nos. of trec saplings with
Further, Sh!' N':;&fzn;;c? S,Zﬁ;c: i%c same compound/plot and maintain the same foratleast §
¢ss than

height not port slong with photographs shiall be submitted in this office within

_ The compliance 1
§§3§§ys of receipt of this order.

v

(Ph. No 0671890095), Khasta No. 3811, 3872, 38/3 & 384, Oppasite Sai
mor (P NO. '

gh. Nitin Ku lipur, Dethi-l 10036.

Mandir, Jindpurs i

Q’ | {Norih Forest Division)

iy
Tree Officer CF
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

Original Application NO. 888/2024

Vijendra Yadav
VERSUS
Govt. of NCT of Delhi and Others

AFFIDAVIT IN SUPPORT OF DOCUMENTS
I, Hardik Jain S/o Shri Vikas Jain, aged about 32 years,
Authorised Signatory, M/s Jindpur Industrial Parks Pvt Ltd
(formerly known as Anant Raj Hotels Pvt Limited), 1501 B One

World Center, Senapati Bapat Marg, Prabhadevi, Mumbai
400013, do, hereby take oath and state as under:-

1)  That I am the respondent in the matter and am well
conversant with the facts of the case.

2) That the documents annexed with the reply are true
and correct copy of its respective original

VERIFICATION

I, the above named deponent, do hereby verify that the
contents of paragraphs 1 to 2 of my above affidavit are true

and correct; nothing material has been concealed therefrom
and no part of it is false.

BEFORE ME

Mm. <)

HARJIT SINGH ANAND
€ & NOTARY
“"‘&%“# OF INDIA

oo )24 Lrane

. MR, ......
Ouind....q: et B AR L.
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